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MR, CHAIRMAN: The question is:

“That the Bill, as amended, be pass-
Ed.“

The motion was adopted.

14.40 hrs.

KOSANGAs COMPANY (ACQUISI~
TION OF UNDERTAKING) BILL
AND
(PAREL INVESTMENTS AND TRA-
DING PRIVATE LIMITED AND
DOMESTIC GAS PRIVATE LIMITED
(TAKING OVER OF MANAGEMENT)

BILL

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI I1. N. BAHUGUNA): 1 veg to
move:*

“That the Bil] to provide for the
acyuisition, in the public interest,
of the underlaking of the Kkosun-
gas Company and thereby to
secure that the ownership and
conirul of the means and resour-
ces for botthing, transporting, mar-
keting and distnibulion of lique-
fled petroleum gas are so distribu-
ted as best to subserve the com-
mon good and for matters con-
nected therewith or incidental
thereto, be taken inlo econsidera-
tion.”

“That the Bill to provide for the
taking over in the public iuterest
of the management of the under-
takings of the Parel Investiments
and Trading Private Limited and
the Domestic Gas Private Limited
pending acquisition of those under-
takings, with a view to maintain-
ing a service essential to the life
of the community, namely, the
bottling, transporting, marketing
and distribution of liquefled petro-
leum gas, and for matters connec-
teg therewith or incidental there-
to, be taken into consideration.”

the President,

*Moved with the recommendation of
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Madam, the main purpose of the first
Bill is the acquisition in the public
interest, of the undertaking of the
Kosangag Company, now vested in
Gocul Gag Private Limited, as sole
proprietor, Th)s company, which is
privately managed, is bottling, trans-
porting, marketing an distributing
liguified petroleum gas (cooking gas)
supplieq by the Hindustan Petroleum
Corporation Limited from its refinery
at Bombay.

The object of the second Bill is the
taking over in the public interest of
the management of two other private-
ly-owned companies, namely, Parel In-
vestments and Trading Company Pri-
vate Limited and Domestic Gas Private
Limited, which are bottling, transport-
ing, marketing and distributing lique-
fied petroleum gas supplied by the
Hindustan Peiroleum Corporation {rom
its Vizag refinery.

It is the declared policy of the Gov=-
ernment to dg away with inler-
mediaries in the field of LPG
distribution and to vest LPG market-
ing in the hands of the oil companies,
which are in the public sector, to reach
the consumers more effectively and
without any hinderance. In line with
this policy, it has been decided to
acquire the undertaking of Kosangas,
and also to take over the management
of Parel Invesiments and Trading Fri-
vate Limited and Domestic Gas Pri-
vate Limited, pending acquisition of
these undertakings and to wvest the
same in Government.

I may bring to the notice of the hon.
Members that efforts were made to
arrive at an amicable take over, and
for that purpose negotiationg were
held with Kosangas. As no acceptable
settlement could be arrived at, the Gov-
ernment has ne other alternative than
to acquire the undertakink in public
interest. Regarding taking over the
management of Parel Investments and
Trading Private Limited and Domestic
Gas Private Limited, efforts were
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mande to obtain information and parti-
culars about their respect ve assets and
liabilities They have not furmished the
same In the absence of this it has
not been possible to assess the financial
impheationg of take over In view of
the foregomng 1f 1s proposed to 1iake
over for the present only the inanage-
ment of the undertakings carried on
by these two companies

These Bills have been before the
House for about six weeks now and
hon Members are conversant with the
provisions of the Bills

Sir wilh your permission 1 would
now commend ihese two Bills to this
House for consideration and accept-
ance

MR CHAIRMAN Motion moved

That the Bill {0 provide {ir the
acquisifion 1 the public interest
of the undertaking of the Kosan-
gas Company and thereby to
secure that the owner hip and
contro] of the means and re-
sources for bottling transport-
ing marketing and distmbution
of higuefied petroleum gas are so
distributed ag best to subserve
the common good and for matters
connected therewith or incidential
thereto be taken into considera-
tion "

That the Bill to provide for the
taking over in the public interest,
of the management of the under-
takings of the Parel Investments
end Trading Private Limiteq and
the Domestic Gas Private Lamited
pending acquisition of those ynder-
takings, with a view to maintamning
a service essential to the life of
the commumty, namely, the
bottling, transporting, marketing
and distrbution of lLiquefied
petroleum gas and for matters
connected therewith o mnciden-
tial thereto, be taken intp con-

sideration ”

APRIL 30, 1979
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There are some amendments 1 find
that Shnn Vinayak Prasad Yadav and
Shr1 Ram Kishan are nol present here

SHRI VAYALAR RAVI (Chira
yinkil) Madam Chairman I was
expecting to be enlightened by the
hon Mimster about the purpose of
thiy Bill but this speech reveals that
he want, to comeal certain facts
from this House

SHRI H N BAHUGUNA It 1s very
unfair to make such a charge

SHRI VAYALAR RAVI Oy mn one
sentence he has made a passing remark
that he could not obtain anv informa
fion regarding the assets and Liab Lities
of a company and secondly he does not
know what 15 the hnancial implication
of this Bill as yet So vou dare asking
the hon Members of (s House to
pass a Bill without knowing the ieal
financial 1mpl cations of the tike-over
ot these compdnies

I very much wish to sippert this
Bill not because ot 1ts merits but
because of the person who huas moved
1t

Madam Chairman two Buls have
been moved together 1 will take the
first one, about the Kosangas Company
Here 1in the Statement of Objects and
Reasons 1t 1s stated—if I am wrong
Madam Chairman I am subject to cor-
rect on and the Mimster can correcl
me—as follows

The agreement expired on the 4th
September 1977 The partnership of
Kosangas Companv  was dissolved
with effect frcm the Close of bum-
ness on the 5th September 1977"

It means, there was an agreement
with the ESSO Standard which was
taken over by the Hindustan Petroleum
because there 15 a consistent policy of
taking over all foreign o1l companies
Here 1s a Company and the agreement
with that foreign company has already
expired It means that after 1977 the
Government have no  obligation tor
wards that Company The Govern-
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ment is noi, in any way, under obiiga-
tion to that Company after 4th Sep-
#amber 1977 because the agreement al-
ready expired. Then, you can leave
this Company to its own fate, Natural-
ly, I want to ask a logica]l question:
What is the purpese of taking over
this Company with the hability which
is unknown to you?

SHRI H- N. BAHUGUNA. Madam’
may I reply”?

MR. CHAIRMAN: When you reply
al the end you can answer, You will
have your chance to reply, The Minis-
ter always has the last word. Don't
worry. You carry on, Mr. Raw

STIR] VAYALAR RAVI: Mudam
Chaitrman, 1f you go through the Bili,
you will find —and it 15 clearly stated
in clause 4, Chapter II—that Goevern-
ment is taking over only two liumlities.
The rest of the liahilities are not being
taken over Naturally, what 15 the
hability, whether any  couri order 1s
pending or any attachment js pending
and how much effect 1t has got—all
these should be known. I  hop: the
Minister has gone through all the ox-
ercise. Of course, you have fc find a
lot of time to explain this. But I am
afraid tomorrow you may come 1nfo the
hands of PAC for criticism. I am glad
to say that as far as the employecs are
«concerned, you are taking care. 1 am
really hapoy about it

Then you come to clause 5(2) re-
garding the special provisions as to
certain rights held before the appoint-
ed day. That means you are reserv-
ing your right to reject, or the Gov-
ernment has the right to reject certain
claims when they come.

Clause 10 is regarding provident fund
and other funds. It is very important.
T want to know whether this Company
is the defaulter in prowvident fund and
gratuity--you are of course providing
gratuity—and other benefilts which are
due to employees. If the Company is
@ defauller, you have not mentioned
about that liability In  clause 3. You
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have only mentioned about the provi-
dent fund which is due to the emple-
yees. 1 do not know whether you can
enlighten me on this point. Iz the
taking over of this Company in public
interest? This is the basic guestion,
Taking over thus Company which 18
doing private business of bottling, dis-
tribution and everything can be done
provided you supply to them the liqu-
illed ptroleum You are supplying this
hqufied petroleum gas to them for
bottung and transporting. The agree-
ment expired on  September 4. [977.
Now, the Government 158 not under ahy
obligation to them, So, this Company
1< left alone. The option before the
Government 18 tn allow the
Company to have 1ty natural death
because the habihilies are So many,
and 1s 15 rmiming the Comvoany. Why
the Government has hastened to pro-
tect this Company® Is 1t tor the em-
p oyees? If 1t is for them it 15 well
and good, we welcome jt. If it is not
for them, for what else? On this the
Minister can enlighten me. The same
15 the case with other Companie also
aboul which 1 do not want to repeat
the same points which 1 have already
mentioned In this conneclion, 1wo
tems ore very importani. One .s The
cocking gas, the other 1s peroleum pro-
duct. 1 find Mr. Vajyaee, the Minis-
fer for External Aflmirs has Fecome
the M.nister for shutthng. He ir shut.
itling from New Delli 1o the Uniled
Stutes. He was very fond of Iran once
upn g time. You are fully aware
that he can get their advice then and
there But fortunately he is not
there now,

Now I find the Minister of Petro-
leum is shultling between India
ang Libya, Tehran, Abu Dhabi
elc. Tt is good in the interests of
the country to make these tedious
journeys, but ! may remind him
that this country had & Heavy shor-
‘tage of kerosene ance upon a time
when he was in the Congress Party,
when I was a small child of 8 years,
studying in school. Then we used to
pet ration slip- for kerosene in the
class, and we had to stand in the
queue to get it. At that fime Mr.
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Bahuguna might have defended the
Government by saying that power
had been transfered only recently,
that they had to get the product
from outside ete, But my conten-
tion 1s that today you are putling
us back ta 1949 in the matter of
petrol. What 1s the reason?

You are producing about 40 per
cenl of the crude in Assam and
Bombay High. There is also the
Soviet offe; of a barter deal of crude
for rice. Libya 15 offering oil. Only
there 13 turmeil in  Tehran, but
that puts this new Government out
of gear. Not only men and women,
but even lorries and cars sland in
queuc for petrol and diesel becausc
of a small erisis in Tehran,

SHRI H, N, BAHUGUNA: Kosan-
gas does not deal with Kerosene or
diesel.

SHRI VAYALAR RAVI. Why
this erisis in the availability and
distribution of petroleum and gas?
Is 11 because there is no  prove
planning? You can explain it. The
Min-.ter can always say that it is
because the Iranian Government
have backed out.

MR. CHAIRMAN: Hc replieg to
it while replving tg the Demands of
his Ministry.

SHRI VAYALAR RAVI: Cooking
gas concerns you, Madam, very
much and every woman in the

country.

MR CHAIRMAN:
the Chair.

The Chair iz

SHRI VAYALAR RAVI. The
Minister said that if any complaints
were received regarvding pilferage in
cooking gas, he would take severe
action. I do not know what action he
hag taken, because it is still goingon.
You have to take action, because
cooking gas is an item which can be
taken away easily. Many unscru-
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pulous people are there. You have
to check them. Production may be
there, I appreciate it, but it should
be available in the major cities, as
it 15 an important of consumption
there, A demand has heen made on
the floor of the House for more avail-
ability of gas.

MR. CHAIEMAN: And lowering
of prices!

SHRI VAYALAR RAVI: The price
of pas has also gone up. In fact, the
prwe of everything has pone up So,
why talk of pas alone? The Janata
Government can take pride in having
reverse everylhing that the Congress
Government did including bringing
down of prices, there 15 no doubt
about 1t. They have calculated the
whe'csale prcee index, adopting the
same tactics as the Congress Govern-
ment, comentently  forgetting  the
retal price by which the consumer
is lit.,  The traders are receiving
pohitical  patronage trom g section
of the ruling party, and the suflerer
15 1he consumer todav.

So, | request him to enlighten us
about the availability of gas, whether
he can reduce the price of pas to &
reastmable level and also when he
will he able fo Lft rationing of
kerosene.

In spite of all these eriticisms,
still, I stand by mv offer to support
the Bill.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Madam, Chair-
man, I am glad that the Minister
15 very eager to nationalise the
Ko-angag Company and to take over
the management of another com-
pany. These two companies are
producing liquifieq petroleum gas.
Gas is necessary for many purposes.
One purpose is that it is used for
cooking purposes. Our country got
independence 31 years ago. After
independence, there has been much
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progress, an all-round progress in
the society. At present gas is in
iuch a bad need that one cannot
describe it in words. Each and
ever person, family in Delhi is ap-
proaching this or that authority,
this or that Member of Parliament
to recommend his case to the
hon, Minister {for gasg connection,
For the last so many years the ap-
plications have been filed and they
are put in queue, but nothing has
vet been done. I would make a
request and a demand that the hon.
Minister should take immediate
steps so that the gas ovens and the
gas containets are produced in a
large numher and the dire neeq and
neeessity is met and fulfilled. The
hon. Min.ster might have been dis-
pleased with -ome of the Members of
Pa'hament: but we are put to diffi-
culttie. betuuse when we pass through
1h; corrdors, so many employeeg of
thig House alsp upproach us with an
application to obtain our signature
recommending their case to the ap-
propriate authority, I am glad that
he has shown eagerness in bringing
forward these two bills, in one case
to take over the management of
the sick unit and in another, to
nationalise the unit, 1t is very good

and therefore, I  whole-heartedly
support it.
Coming to the problem of na-

tionalisation, at present, under the
circunstances, I am not in favour
of cither socialisation or nationali-
sation. By mnow so many industries
and businesses have been nationa-
lised. As I said the other day in
this House, which I reiterate now,
out of the nationalised and socia-
lised industries and businesses, 90
per cent are running at a loss.

15 Lrs.

AN HON. MEMBER: No, no.

SHRI PABITRA MOHAN PRA-
DHAN: Whatever the Government
may jay they may give the account
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in this way or in that way the fact
is that 90 per cent of the nationahs-
ed and socialieq industries and
business are running at a loss. So,
let there be a hall to this, Let the
Government compel the managements
to show profit. The other day hon
Prime Minister has opined some-
where that, if the nationalised con-
cerns and industries fail to show
profit, then the heads of these con-
cerns should resign. The country
very gladly accepts such a demand,
such an  opinion, of the Prime
Minister. Simply saying ‘nationalise’
or ‘socialise’ without getting the de-
sired results will not help solve any
economic  problem of the society.
Let these two concerns he nationa-
lived be:ause they have been sick,
they have not functioned properly.
But after taking over the manage-
menl and nationalising the indust-
ries, strenuous efforts should be
made so that these indusirics will
go on producing more and more
and there may not be any loss.

Once again appealing, requesting
and demanding the Minister that
more gus ovens and gas cylinders
shouldl be produced and the de-
mands of the people may be comp-
hed with, I resume my seat.

SHKI VIJAY KUMAR N. PATIL
(Dhulia)}: Madam Chairman, I rise to
support the Bill. But some doubts
remain In my mind which 1 would
requet the hon, Minister to clarify
in hie reply,

The first is about the amount of
Rs. 10,000 which the Central Govern-
ment shall pay “for the transfer to,
and vesting in, under section 3, of the
undertaking”; I want to know how
this amount of Rs. 10,000 has been
arrived at. ‘Nominal’ amount means
any amount starting from rupee one.
This is one thing.

Secondly, I do not agree with my
hon. friend who spoke earlier when he
says that the industries tak over by
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the Government or the undertakings
started by the Government invariably
run at a loss. I would point out the
prominent example of the sick mills
iaken over by the Nationa] Textile
Corporation, These mills were pre-
viously run hy private owners and
when they became sick, the National
Textile Corporation hag to come in
and help the employees and a'so n
the production of textiles, Similarly
the distribution of gas. bottling. etc,
are essential things in day-to-day life,
Therefore, taking over of the Kosan-
gas Company and also the other com-
panies is very much in public interest.
But another point is this Although
this company is a big company, the
liability that we are taking over runs
into crores of rupees. It consists of
vehicles elc. It is a liabi'ity. I do
not know whether the Government
have ascertained the number of vehi-
vles which have become outdaled for
distribution because in the modern
age after every five vears the machi-
nery becomes outdated, And that has
to be verified.

Through thig opportunily I will re-
quest the Minister that whenever any
undertaking 1s taken over bv the Go-
vernment, the future employment
giwven in that undertaking should be
given to loral people because it has
been noticed through newspapers and
also there are a lot of complaints
from people and especially to Gujarat
we see the Oil ang Natural Gas Com.
mission have given employment to
people from Dehra Dun and other
places and the local people employed
there are only employed as Chaprasis
or watchmen. Whenever any public
undertaking is situated in a particular
place, the emphasis should be given
for emplovment of local people other
things being equal. That should be
borne in mind.

With that I close and I hope my
doubts will be cleared by the Minis-
ter.

SHRI AINTHU SAHOO (Bolangir):
Before discussing the Bill some
doubta hav- arisen in my mind. What
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for ig this public acquisition? Does it
benefit the consumer? Doeg it bene-
fit the State? Or do we get more re.
venye by acquiring this private en-
terprise? In the Statement of Objects
and Reasons nothing hag been men-
tioned nor do 1 get this answer from
the reply of the Minister, We are
jumping into a well without seeing
what 11 is—whether by acquiring a
company which is running at a loss,
will it not burden ug or by acquiring
it whether we can give more connec-
tions to the consumer or whetheyr the
gas shortage in the country will be
met, If we acquire it for public pur-
pose, we must find out what for we
acquire 1t, There must br satisfaction
in our mind. The benefit which will
come through the measure must be
considered It 1s not there 1n the
Statement of Objects,

You will be surprised to know that
the return we get from our invesiment
on public enterprises is quite meagre.
The Bureay of Public Enterprises has
come out with a report which is pub-
lished in the newspapers that 28 public
sector enterprises are running at a
loss;, Under the Ministry of Petroleum
& Chemicals there are some fertiliser
units which are running at a loss. In
yesterday’s pape, there is a letter
written by the Prime Minister to the
Finance Minister asking if these public
sector units are running on losses,
what wil] happen ang what can be
done? The investment ig about Rs,
12000 crores and if we do not get any
return what will happen? We wil] be
paying more taxes, We pay the
highest income tax in the world. For
an income of about Rs, 50,000 we have
to pay Rs, 11000 whereas the English
people pay only Rs. 7000, the Americang
pay only Rs. 4000 ang the Japanese
pay only Rs. 850, We invest crores
and crores of rupees but we get noth-
ing in return and at the same time we
are taxed more, If the Public sector
companies are running on losses. we
are taxed more, That way what bene-
fit do we get if we nationalise those
which do not add tp the income of the
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State? Do we nationalise only for a
luxury sske? If we do not make any
profit, then the purpose of nationalisa-
tion will be defeated. 1 remember
Dr, Lohia when he was alive, wag tell-
ing, ‘Take all the sick industries,
nationalise them anq make profit so
that the persons who are employed in
the industries will not be unemploy-
ed.! 1 may tel]l him that it will not be
difficult for ug to get gas connections
if only we are able to complete the
Mathura Refinery in correct time If
this 1s done, then the Delhi people
will get the gas through a direct pipe-
line, And every house will get the
gag connection as has been done
in Baroda. I am told because I had
been there that there is some conspi-
racy and, as a result, this project will
not be completed in time. They have
written i1n the report of the Ministry
of Petroleum and Chemica's that it
was to he completeq 1n 1978.79.
Mechanically 1t will be completed in
1980, Tf you really want to solve the
problem of gas, you mu't get this
refinery completed and not bv acquisi-
{ion of gas companieg only. I am glad
that he is going to take over the
Kosangas Company, But, at the same
time, we must see to it that our money
is not misused by such taking over of
that company.

1 welcome again the Minister that
he is jumping into the well without
seeing what it contains. I wish him
well and Gog will save him.

I wish that by nationalisation he
wi]l make this country self-sufficient
in providing gas connections.

SHRI K. MAYATHEVAR (Dindi-
gul): Madam, Chairman, as Shri Ravi
correctly said, although I too do not
want to support this Bill, still T am
extending my cooperation and sup-
port to this Bill for this reason that
this hon. Minister had the best per-
formance to his credit when he was
in the Congress Party as also when he
w;a- the leader of the Students Or-
ganisation,

T want to say this without suppres-
=ing anything. What is the objective
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bilities we are going to bear by tak-
ing over of these two manazcments
of the companies’ There 15 nothing
pointed out in this 1Bill. The Bill does
not speak about the asseis and profits,
if any, available or left behing by
these two managements. Our Gov-
ernment now-a-days are coming for-
ward to safeguarq and rescue the
companies which are very badly sick.
Government does not bother about
knowing the reason behind their
falling sick, What is the action taken
by them for the recovery of heavy
losse- incurred by these two com-

panies?

1 am told— I am subject to corrce-
tion— that this Government 1z going
tp pay about Rs. & crores ¢f money
into the pocket of tie British. By
‘pocket’ 1 mean thag the monex 1s
that of the prople and that 1z poing
to be paid to these comnpanies bv way
of taking over of these two manage-
merts by the Gowverament ot Incha.

We are “or nalionalisation. But,
some hon, Member wag pleading
against it on the ground that a]] the
public sector undertakings are run-
ning into losses, What is the reason
for their incurring lossus? I say that
it is due to ineflicient administration
by the officers as also due to impot-
ency of the Government which is
managing the factories and public
sectors. But, so far as this Minister
is concerned, he is becorming younger
rang younger in age. Ten years he-
fore I hag seen him in Madras when
he was addresainy a meeting in
Mambalam—T' Nagar—when he was
looking older and eldsr. But, now he
is looking younger. In spite of his
becoming younger in age in sg many
stages, he is not nationalising this on
merits which he should have done in
this case. This 13 -the conduct or cha-
racter of this Minister. I would re-
quest him to nationalise not only this
kind of sick industry but also other
petroleum companies which are o'vn-
ed by the private Ddbusinesx people.
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Gas companies and most of the in-
du trieg of this type are owned by the
foreigners. After thirty years of In-
dependence, now we suould not hoesi-
tate to nationalise all the foreign-
owned industries in India. Why I say
this 15 that all our gold and silver
and other wealth of thie people of
India had been robbed or plundcred
and taken away by the Britishers to
their country from the Indian soil.
Even after thirty years of Indepen-
dence we ale sull allowing the foi-
eiqners to do the same wh ch cannot
be tolerated by the people of India

Mr Chairman, as has been correct-
ly pointed out by Mr, Vavalar Ravi.
for the last one month we aie not
getting suffiient  supply of petrol
gag and keroscne, Price, have also
rised very high, It 15 not a heaithy
atmosphere with which we are deal-
ing.

MR. CIHAIRMAN: Please conclude.

SHRI K MAYATHEVAR: I hope
the hon'ble Minister has got a tepie-
sentation from Tami] Nadu Govern-
ment and al o from the MPg from
Tamil Nadu tgp the effect thit the
middle class people and the workeis
have to stand mm Jong queues 1n the
hot sun to get supply of kerosenc Re-
centlv T teured my constituenc:  fur
ten day and found in many villages
there 15 no kerosene, I would hike
io request the hon'ble Minister to
look into the matter and make ade-
guale arrancements for the supply
of sufficient quantity of kerosene to
Tamil Nadu ty satisty the demands
of the Tamil Nadu people,

Lastly, a word about the richt tu
be given for disiribution. Now, jou
are giving it to Ummadiar, who 1s a
multimillionaire, Then you are giving
ing to Mafatlal who 15 no iess than
Tata and Birla. Then Mr, Krishnan—
Tennis Krishnan—is being given
distribution rights I do not object
to s bewng given the distribution
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nghts but, I am told, he will be
reaping a proft of Rs. 9 Jakhs by
gettings this kind of agency for him-
self and hig family members. Since
we are marching towards socialism
an ndiv.dual should not be allowed
to accummulate such a huge amount.

Before 1 conclude, I would like to
say, M1 Chairman, that nothing has
been said as tg what 15 the rear and
material object of taking over these
two managements It has no, been
pointed out as to how many emplo-
1ees or labourers are going {o be
affected if the governmeni wcie not
to ¢ime torward and take over (he
managements, This should he spelt
out by the hon'ble Minister m his
reply. -

Then, Sir, subject tp correction I
am told the reason as 10 why he
rmyuld not import more petiol and
kerosene fiom USSR 1s that two ship-
loady were despatched from USSR to
India but as sowre minister was go-
ing to Ching and siiting with { hunc-
leaders the same were retracted 1t
15 all because of wiong policy being
followed both nternally and exter-
nally I once aguin appeal o the Hon-
ble Minister to meet the urgent de-
mand of the Tamil Nadu vedp’'e who
ale badly in need of keroscne. With
these words I conclude,
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SHR1I P. RAJAGOPAL NAIDU:
{Chittoor): Madam, the Government
is comung forward with a new phra-
seology regarding paying compensa-
tion, Really the compensation which
is being paid is Rs. 477,70 lakhs. 1
want to know from the hon. Minis-
ter whether it is not true. It is said
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here that you are giving Rs. 10,000
as compensation and then you show
Rs. 47760 lakhs as lisbilties. In
Clause 4 you say sbout the habilily
of the undertaking arising in respect
of certain things; you say dcposits
collected from consumers,

Government has not given the
amount which hag been colleted in
the form of deposits. Unless all the
detuls are given, it is not possible
for us to believe that the liabililies
are % much that the Government
has to bear. The other \hing is with
regard to eas cylhinders, pressure re-
gulators, agents cte. Now, what is
1he money pa.d by the agents? " he-
ther the Government has received
those deposits and what 1s the otber
thing that the agents paid? 1 want to
1now these things ordinarily, they
pav deposit amount and what is the
ather thing that thev pav. In sub-
c'ause (1) of Clause 2, it has been

stated as follows:

«(2)(i) provision for _catuity to
ofticers and employess employ
in or in connection with the under-
takings,”

1 think in regard to g_ratuity —when
we took over oOr acqun_-el_i!_the com=
pany—it 1s the responsibility of the
company to pay it upto that date. 1t
js said thal We have to pay all the
gratuities. 1 do not know from which
date the gratuity  occrues and who
has to pay the gratuity, Therefore,
that also must be exp]ait_xed. Doubts
are created on these points. p‘nlesa
al] these points are explained in de-
tail it ig not possible for us 1o belit_we
tha;: these are the Jiabilities which

the Government hes to bearl.

Now, in regard to the distribution,
the Government is taking over the
distribution work. As my friend has
already said, a policy must be evol-
ved with regard to distribution elso.
It must benefit as many people as
possible. It is known to all of us that
we have educated unemployed and
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the Government has to provide em-
ployment to millions of people There-
fore in the 1evised policy of distrmbu-
tion Government should keep 1n mund
that the distribution work 1s given to
the poor people and also to educaled
unemployed  Moreover in regard lo
distribution between cities and rural
areas, I have to siy one thing Now
in the rural areas gas 1s nol supplied
It was being supplied previously But
now 1t has been stopped 1 would re-
quest the hen Mimisler {o restore the
distribution of gas to the rural areas
disu

I want to suggest another thing If
it 18 not possible for the Government
to supply cooking gas 1s 1t not possible
for the Government to establish e~
g2 plants 1n rural areas so that gas
could be supphed to them T think 1t
15 guite possible to do so  When 1
touted the Nottheip part ol India
1 saw that thete was an enormous
guantity of cow dung and thal can be
used for L ¢ gas plants Therewore 1
woulil like to know from the hon
Minister whether there 1= any scheme
ot establishing bio-gas olanls 1n rural
areas because we are mn defial ot
petiolcum products It 15 quite pos-
s1 le and it 15 gquile easy for the Gov-
ernment o establish b o gas pianls n
the rural areas so thai the rural pto-
ple ceuld get gas

SHIRI SAUGATA ROY (Barrack-
porc) Madar [ .gree with the imtial
reaction of Mr Ravi when 1t 15 saud
that the Bill 15 ton taking over ot a
particular company by the Govern-
ment and when 1t 1s moved by a per<on
like Mr Bahuguna everyone wants to
support t Bul may I state specifical-
v that on going through the Bill 1
have a verv serious reservation abecut
the provisions of the Bill and I think
that there are many matters in the
Bill which needs to be completely clar-
filed And pending clanfication of those
points we oppose 1t in totahty

Now with i1egard to Chapter III—
Pryment of Amount—it 15 stated as—

“8 Fer the transfer to and vest-
ing 1, the Central Government,

APRIL 30, 1979
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under section 3, of the undertaking,
the Central Government shall pay
to Gocul Gas Private Limited an
amoun{ of rupees ten thousand”

Now this amount of Rs 10 000/- looks
very mnocuous and a small amount 1s
being pard to Geeul Gas Pr vate Limut-
ed But before Clause 8 Clause 7(2)
says as tollows

7 (2) When the nght ttle and
interest and the uabilhities 1n rela-
tion to the undertaking vesti n a
Government company under sub-
section (1) all the rights and 1 abi-
1ties of the Central Government 1n
relation to the undertaking shall on
and from the date of such vesting
be deemed to have become the rights
and bialalit es respectively ct tho
Governmen{ (ompany

Whit 15 the liihility of this companv?
The liatulit es of the company are
stated 1n Financial Memorandum 1n
para 2 and 1t states

Under tlause 4(2) of the Bill the
lLiabilities of the underiakings in res-
pect of devosits collected from com-
sumers tc1 use of gas cylinders and
pressure regulators and from agenle,
provision Yor gratuil; to officers and
employees and the o rrent Labihities
relating to sundrv creditors and
dccrued eapenses of the undertak-
mngs (estimated at Rs 477 60 lakhs)
become the lialnlities 0. the ( entral
Governmeni 1n the first ins-
tance

For taking over & small gas company

the actual hab hty that 15 accruing te
the Government 1s of the order of
47760 lakhs which 15 a huge Lability

When the Caltex with its refinery and
installations was taken over by the
Government the t{otal compensation
pard was Rs 13 crores and that too
wzs pard n five instalments Why
should a small company lke this get
such a large compensation® That is
the questicn Certain things will be
required to satisfy ourselves about the
whole thing First 1s the balance sheets
of Kosangas Company for the preced-
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ing three years before dissolution and
the balance; second is the balance
sheets of the Gocul Gas Private Litd.
Then, there is one gquestion which
looms large, The Esso Company was
taken over in 1977. The partnership
between this and the Esso company
was dissolved from 5th September,
1977, why did it take two years to
bring this Bill? Why this delay?
And after it became known that the
Goveirnment was going to take over
Kosangas Company, why was it
allowed to scll it total assets to a
company like Gocul Gas; Private Ltd.
to whom we have to pay? That is
why we need a copy of the deed of
dissolution of Kosangas Company and
a copy of the agreement between
Gocul Gas Private Ltd and the
Kosangas Company. Are the li-
abilities of Gocul Gas Private Ltd.
same as these of Kosangas Company?
The guestion is thal the Government
mtends to take over & company  and
suddenly the whole assels and lhahil-
ties are transferred to another com-
pany and the Government takes il
from that other company and pay for
all the Lab lities and the sundry cre-
ditors This raises a very vital ques-
tion To satisfy us on these pcints,
the Minister should either give us the
fuwl facts or keep this Bill pending and
refer to a Select Committee of the
House.

There 1s another thng. I would
agree o this payment of the habilities
provided there is a clause added to
4(1), saying that:

“Provided that the undertaking
has transferred to the Qovernment,
assets equal te lLabilities taken by
the Government.”

The Government is not getting any
assets out of this, but the whole 1 abi-
lity is being transferred to the Gov-
erhment, After all, what are the
assets of a gas company? This 1s a
company which markets liquefied pet-
roleum gas and other gases and their
assets are gas cylinders only, The gas
evlinders do have a certsin value, but
if you see the income-tax returns of
this company, it will be clear that
their value haz been written off five-
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six years back and the company may
not have been paying any income-tax
for the last five-six years because the
whole gas cylinder value has been
writien oll hy the company. This be-
comes very doubtful why this com-
pany is to be taken over. 1 can under-
stand the Minisier's anxiety in acquir-
ing this company especially when we
are suffering from shoitage of lique-
fied petioleum gas; there iz so much
demand of LPG in the Bompany
market. And this iy g Bill to provide
for the acquisition, in the public in-
tercst, of the undertaking of the
Kosangas Company and thereby to
secure that'the owner:hip and control
of the means and rtesources for
bottling, transporting, marketing and
distribution of LPG are so distributed
as best ty subserve the common
gond. Everybody would agree with
the Minister to do this in the public
intzr t, when there is g great
pressure for for the LPG. But iz it
worth taking this hanlity? With five
crores, we can sel up a new company
manufacturing this  liquefled petrele-
um gas. It :s only a distribution agent
with some gas cylinders; it does not
manufacture LP(G. All these dobuts
necd to be clarified. In public inter-
es! we pass so many small Bills in
the Parhament

T 96t sezgiin, we passed a Bill on the
Me..haal Navy., Mr. Chand Ram had
hrought it. We thought that it was
nothing, and we passed it. Then we
fuund that the whole Merchant Navy
sea-men and officers were on strike
against that Bili, which we had casval-
ly passed in Parliament, without re-
cerding our opposit on. So let me re-
cord my very strong opoosition to the
pussage of such a Bill. Whether this
Ball will be passed, in spite of that, or
not, depends on the Government. I
also hope that the Minister will clari-
iy all these points, so that we are
satisfied in our consc ence that we are
doing the right thing in supporting
such a BilL

MR. CHAIRMAN: Before the Min-
ister repiies, the Home Minister will
make a statement.




